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Atrocities on Hmiijans

1484. SHRl P. K. DEO; Will the 
Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the number of inci
dents of atrocities on Harijans all 
over the country was on the increase 
and even during the Emfcrgency. 
Harijans were murdered in many 
States;

(b l if so, the number of case? of 
atrocities on Harijans detected during 
the last three years, year-wise; and

(c) the constructive steps Govern
ment propose to curb the cases of 
atrocities on Harijans and the broad 
outlines thereof?

THE MINISTER OF HOME A F
FAIRS (SHRI CHARAN SINGH): (a) 
and <b). According to information re
ceived from the State Governments 
and Union Terntor>’ Administra^icns, 
the number of cases of alleged .itro- 
cities (including murders) on Hari
jans reported during 1974. 197.5 and
1976 was 8,860, 7,781 and 5.SB7 res
pectively.

(c) It has been impres.sed upon 
State Governments that all jases in
volving any form of violence againit 
harijans should be investigated prom
ptly and efficiently and that persons 
suspected to havf. committed any such 
oflfence should be brought to book 
according to law.

It has also been impressed upon 
the State Governments that when 
such incidents come to their notice, 
effective and adequate measures 
ahould be taken to instil a sense of 
security amongst the affected perrons

and strengthen preventive arranfe- 
nr.ents.

12.08 hrs.

PAPERS LAID ON THE TABLE 
Papers under M ajor P o r t  T ru st 
A ct. 1963 N otifica tion s  under Mcr_ 
CHANx Shipping A ct, 1958 Seamen’s 

P. F. (Amdt.) Scheme, 1976.
ETC. ETC.

THE PRIME MINISTER (SHRI 
MORARJJ DESAL; I beg to (A) to 
relay* on the Table—

(D A  ropy each of the following 
papers 1 Hindi and English versions) 
under sub-section (2) of section 103 
of the Major Port Trust Act, 1963;—

(i) Annual Ac-coiints of the Co
chin Port Trust for the year 1973
74 and the Auflit Report thereon.

ill Annual Accounts of the Co 
chin Port Trust fur thi- year 1974
75 and the Audit Report thereon.

(ill) Annual Accounts of the 
Cochin Port Trust for the year 
1975-76 and the Audit Report
thereon.

(iv) Annual Accounts of the
Paradip Port Trust for tht* year
1974-75 and the Audit Report 
thereon.

(\- ' Anni iil Acc ounts of the
Paradip Port Trust for the year 
197.5-7r> and the Audit Report 
thereon. [Placed in Library, See 
No. LT-425/771.

(vi) Annual Accounts of th«
Calcutta Port Trust for the year 
1974 75 and the Audit Report 
thereon.

(vii) Annual Accounts of the
Calcutta Port Trust for the year
1975-76 and the Audit Report 
thereon, fPlaced in Library. Set 
No. LT.426/77].

•The papers were previously laid on the Table on 6-4- 1977.
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(viii) Annual Accounts ol the 
Bombay Port Trust for the year 
1975-76 and the Audit Report
thereon. [Placed in Library. See 
No. LT-427/77J.

Ux) Annual Accounts of the 
Madras Port Trust for the year 
1975-76 and the Audit Report
thereon. [Placed in Library. See 
No. LT-428/77J.

(x) Annual Accounts of the
Kandla Port Trust for the year
1975-Tf) and the Audit Report

thereon. | Placed in Library. See 
No. LT-429/77].

(xi) Annual Accounts of Ihe 
Visakhap.'itnam Port Trust for ihe 
year 1975-76 and the Audit Report 
thereon. {Placed in Library. See 
No. LT-43n/77].

(xii> Annual Accounts of the 
Mormugao Port Trust for the year
1975-76 and the Audit Report 

thereon. [P/aced in Library. See 
No. LT-431/77].

••(2) A topy of the Shipping 
Development Fund Committee (Em
ployees' C ntributory Provident 
Fundi Rules. iHindi and En-
Kli.«;h \’er.cion.s) published in Notifica
tion No. G.S.R, 93 in Gazette of 
India dated ihe 15th January. 1977, 
under suV>-section (3) of ccction 458 
o f the Merchant Shipping Act 1958. 
[Placed iv L'brarrj. Sep No. LT- 
432/771.

••(3) A copy of the Seamen’s Pro. 
vident Fund (Amendment) scheme,
1976 (Hindi and English versions) 
published in Notification No. G.S.R. 
1284 in Gazette of India dated the 
4th Seplernhpr. 1976, under section 
24 of the Seamen’s Provident Fund 
Act, 1966. [Placed in Library. See 
No. LT-433/771.

(B) to lay on the Table—

(1) A copy each of the foUowiii^ 
Notilications (Hindi and English ver
sions) under sub-section (3) ol sec
tion 458 of the Merchant Shipping 
Act, 1958:—

(i) The Shipping Developm ^t 
Fund Committee (General) Rules,
1976 published in Notification No. 
G.S.R. 1602 in Gazette of India 
dated the 13th November, 1976.

(ii/ The Merchant Shipping 
(Examination of Engineers in the 
Merchant Navy) Amendment 
Rules. 1976 published in Notifica
tion No. G.S.R. 30 in Gazette of 
India dated the 1st January, 1977.

(iii) The Merchant Shipping (Re- 
gistr^ilion of Sailing Vessels) 
Amendment Rules, 1977 published 
in Notification No. G.S.R. 389 in

Gazette of India dated the 19th 
March. 1977.

(iv) The Shipping Developments 
Fund Committee ((^neral) (Second 
Amendment) Rules, 1976 publish
ed in Notification No. G.S.R. 388 
in Gazette of India dated the 19th 
March. 1977.

iv> The Shipping Development 
Fund Committee (General) Amend
ment Rtiles. 1977 pubUshed in 
Notification No. G.S.R. 389 in
Gazette of India dated the 19th
March. 1977.

(vi) The Shipping Development 
Fund Committee (General) Amend, 
ment Rules. 1977 published in 
Notification No. G.S.R. 562 in
Gazette of India dated the 30th 
April, 1977. [Placed in Librorv. 
See No. LT-434/77].

(2) A copy of the Motor Vehicles 
(National Permits) Amendment 
Rules, 1976 (Hindi and English ver
sions) published in Notification No.

section (4) of section 133 o f the 619A o f the Companies Act, 1956; — 
771 LS— 7.
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G.S.R. 29 in Gazette of India dated 
the 1st January, 1977, under sub
section (4; of section 133 o f the 
Mc/i-)r Vehicles Act, 1939, [Placed 
fn Library. See No. LT-435/77],

(3) A  copy each of the following 
papers vHindi and English versions) 
under sub-section (1) of section 
819A of the Companies Act. 1956: —

(i) (a) Review by the Govern
ment On the working o f the Ship
ping Corporation of India Limit
ed, Bombay for the year 1975-76.

(b) Annual Report of the Ship
ping Corporation of India Limited. 
Bombay, for the year 1973-7(5 
along with the Audited Accounts 
and the comments of the C ir.- 
ptroller and Auditor General 
thereon. [Placed in Library. See 
No. LT-436 ’ 77].

(ii) (at Review by the Govern
ment on :he working of the Co
chin Shipyard Limiteci, C!X*hin. f-r  
the year 1975-76.

(b ) Annual Report of the Co
chin Shipyard Limited, Cochin, 
for the year 1975-76 along with 
the Audited Accounts and the 
comments of the Comptroller and 

Auditor General thereon. [Placed 
in Library See No. LT-4.37 77|.

(iii)!a; Review by the Govern
ment on the working of the Hin
dustan Shipyard Limited. Visak- 
hapatnam. for the year 1975-76.

(b) Annual Report of the Hin
dustan Shipyard Limited, Visak- 
hapatnam. for the year 197.')-76 
along with the Audited Accounts 
and the comments of the Com
ptroller and Auditor General 
thereon. [Placed tn Library. See 
No. LT-4.'J8 '.771.

(iv)(a) Review by the Govern
ment on the working of the Elec
tronics Trade and Technology 
Development Corporation Limited. 
New Delhi, for the year 1975-76.

(b) Annual Report of the Elec
tronics Trade and Technology 
Development Corporation Limited, 
New Delhi, for the year 1975-76 
along with the Audited Accounts 
and the comments of the Com
ptroller and Auditor General
thereon. [Placed in Library. See
No, LT-439/77].

(v ) (a) Review by the Govern
ment on the working of the Na
tional Research Development Cor
poration of India, New Delhi for 
the year 1975-76.

(b) Annual Report of the Na
tional Research Development Cor
poral ioti of India, New Delhi, for 
the year 1975-76 along with the
Audited Accounts and the com
ments of the Comptroller ind 
Auditor General thereon. [Placed 
in Library. See No, LT-44f''77],

(VI) (a) Review by the Govern
ment on the working of thr Cen
tral Electronics Limited, New 
Delhi, for the year 1975 TC.

(b) Annual Report of the Cen
tral Electronics Limited. New 
Delhi, for the year 1975-7ti along 
with the Audited Accounts and 
the .-onimcnts of the Comptroller 
and Auditor Gcncial thereon.

(4 ■ A statement 1 Hindi and En
glish versions! showing reasons for 
delay in l.iymg the papers mention
ed at item (3) ivi) above, 1 PUired 
in Library. See No LT-441 /771,

(5) A copy of the Annua’. Report 
CHintii and En^;lish versions) for the 
year 1975-76 on the working of the 
Seamen’s Provident Fund Scheme, 
1966. [Placccl in Library, Sec No. 
LT-442/77].

(6) (i,‘ A copy of the Annual Re
port (Hindi and English versions) of 
the National Remote Sensing
Agency, Secunderabad, for the srear
1974-75 along with the Audited 
Accounts. [Placed in Library. See 
No. LT-443/77],
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(li) A copy of the Annual Report 
(Hindi and English versions) of the 
National Remote Sensing Agency, 
Secunderabad, for the year 1975-76 
along with Audited Accounts. 
[Placed in Library. See No. LT- 
443/77].

(iii) A statement (Hindi and En
glish versions) showing reasons for 
delay in laying the above Reports. 
[Placed ’ n Library. See No. I.T- 
443//77].

(7> A copy of Notification No. S-O- 
1980 (Hindi and English versions) 
published in Gazette of India dated 
the 11th June. 1977 declaring the 
highway starting from its junction 
at Batote on National Highway No. 
1-A and connecting Doda with 
Kishtwar to be a national highway, 
under section 10 of the National 
Highways Act. 1956. (Ploced in 
Library, See No. LT-444/77].

U.P.S.C. iMEMnt.Rs; A m d t. R e g u la 
t i o n s ,  1‘j7G. N o t if ic a t io .v s  u n d e r  A l l  
In d ia  S f k v i c e s  A c t ,  1951, T a m tl Nadu 
O rr ic iA i. L anguacii (A m d t.i 1976

ETC. i:t c .

THE -MINISTER OF HOME AF
FAIRS (SHHI CHARAN SINGH): I
beg to lay on the Table—

(.1) A copy of the Union Public 
Scrvicc Commission (Members) 
Amendmciu Regulations, 1976 (Hindi 
and English versions) published in 
Notification No. G.S.R. 1331 in 
Gazette of India dated the 18th 
Septeinher, issued uncicr article
318 â) of the Constitution. [P!accc! 
in Library. See No. LT-44,t/77].

(2) A copy fach of the following 
Notifications (Hindi and English 
versions) uner sub-section (2) of 
section (3) of the All India Services 
Act. 1951:—

(i) The Indian Police Service 
fRecrultment> Amendment Rules,
1977 published in Notification No. 
G.S.R. 550 in Gazette of India 
dated the 30th April. 1977.

(ii) The Indian Police Service 
(Appointment by Promotion) 
Amendment Regulations, 1977 pub
lished in Notification No. G.S.R. 
551 in Gazette of India dated the 
30th April, 1977.

(iiij The Indian Administrative 
Service (Appointment by Pro
motion) (Amendment) Regula
tions, 1977 published in Notifica
tion No. GSR 261(E) in Gazette 
of India dated the 3rd June, 1977.

(iv) The Indian Police Service 
(Appointment by Promotion) 
Second (Amendment) Regula
tions. 1977 published in Notifica
tion No. GSR 262(E) in Gazette 
of India dated the 3rd June, 1977.

(v> The Indian Forest Service 
(Appointment by Promotion) 
(Amendment) Regulations, 1977 
published in Notification No. GSR 
263(E) in Gazette of India dated 
the 3rd June. 1977.
[P/aced in Library. See 'so. LT- 
446/77.]

(3) A copy of the Tamil Nadu
Official Language (Amendment) 
Act, 1976 (President's Act No. 41 o f 
1976) (Hindi and English versions) 
published in Gazette of India dated 
the 12th November, 1976, imder
sub-section 1̂ 3) of section 3 of the 
Tamil Nadu State Legislature 
(De.ogation of Powers) Act, 1976.

(4) A statement (Hindi and
English versions) showing reasons 
for delay in laying the document 
mentioned at (3) abx>v .̂ [Placed in 
Library. See No. LT-447/77].

(5) A copy each of the following
Notifications (Hindi and English
versions) under clause (5) of article 
320 of the Constitution: —

(i) The Union Public Service 
Commission (Exemption from 
Consultation) Amendment Regu
lations, 1976 published in Notifi-
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fication No. GSR 1063 in Gazette 
o f India, dat?d the 24th July.
1976 [Placed in Library. See 
No. LT-448/77].

(ii) The Union Public Service 
Commission (Extension from 
Consultation) Amendment Regu
lations, 1977 published in Noti
fication No. GSR 610 in Gazette 
of India, dated the 14th May, 1977.

(6) An explanatory memorandum 
in respect o f the Notifications men
tioned at item (5) above. [Placed 
in Librory. See No. LT-449/77.]

A n n t a l  R tp o ir re  o r  Indian M otion  
P ictu re s  E xp ort C orp ora tion  Ltd., 
B om b a t and N a tio n a l F ilm  D cve- 
ia p m en t C orp ora tion  Ltd., N *w  
D e lh i w ith  S ta tem en ts  f o r  delay.

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI 
L. K. A D V A N l); I beg to lay on the 
Table—

(1) A copy each o f the following 
papers under sub-section (1) o f 
sectior 619A of the Conpanits Act, 
1956: —

(i) Annual Report (Hindi and
En^.ish versions) (A the Indian 
Motion Pictures Export Corpora
tion Limited, Bombay, for the 
year 1975-76 alongwith the 
Audited Accounts and the com - 
menti of the Comtproller and 
Auditor General thereon. \Placed 
in Library. See No. LT-450/77.]

(ii) Annual Report o f the 
National Film Development Cor
poration Limited, New Delhi, for 
the period from  1st May, 1975 to 
31st March, 1976 alongwith the 
Audited Accounts and the com 
ments Of the Comptroller and 
Auditor General thereon.

(2) Twe statements (Hindi and 
English versions) showing reasons 
fo r  delay in laying the Reports 
mentioned at item (1) above. 
[Placed in Library. See No. L T - 
461/ 771.

N oxm cAnoN s umiher Csntrai. S x cx n  
R u les , 1944 and C u stom s A c t , 1962 
and C e n tra l E xcise  (13th  A m k .)  

R u les , 1977.

THE MINISTER OF FINANCE 
AND REVENUE AND BANKINQ 
(SHRI H. M. PATE L): I beg to lay 
On the Table—

(1) A  copy of Notification No.
GSR 733 (Hindi and English ver
sions) published in Gazette o f IndiS, 
dated the 11th June, 1977 making 
certain amendment to Notificatiwi 
No. 128/CE dated the 6th June. 1970 
issued under the Central Bxdse
Rules, 1944. [Placed in Library.
See No. LT-452/77].

(2) A copy each of the following
Notifications Hindi and English ver
sions) under section 159 o f the
Customs Act, 1962: —

(i) GSR 238(E) published in 
Gazette of India, dated the 12th 
May, 1977 together with an ex 
planatory memorandum.

(u) GSR 268(E) and 269(E) 
published in Gazette of India 
dated the 6th June, 1977 together 
with an explanatory memo- 
rand um.

(iiit G.S.R 270(E) published 
in Gazette of India dated the 6th 
June, 1977 together with an ex - 
planator>’ memorandum.

[Placed in Library. See No. L T -
453/77.]

(3) A copy o f the Central Excise 
(Thirteenth Amendment) Rules,
1977 publishe in Notification No. 
G.S.R. 273(E) in Gazette o f India, 
dated the 9th June. 1977 under sub
section (2) o f section 38 o f the 
Central Excises and Salt Act, 1944. 
[Placed in Library. See N a  L T - 
454/77.]
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B ih ar ELECTSzciry Supply U ndertak- 
mos (A cq u is it io n ) 2m> Ohdikance, 
1977, A n n u a l R eport o r  D. V. C. 
1975-76 WITH S ta tem en t f o r  delay

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN) : I

beg to lay on the Table—

(1) A copy of the Bihar Electri
city Supply Undertakings (Acqui
sition) Second Ordinance, 1977 
(Hindi and English versions) pro
mulgated by the Governor o f Bihar 
on the 29th April, 1977, under article 
213(2) (a) o f the Constitution read 
with clatise (c ) (iv) of the Procla
mation, dated the 30th April, 1977 
issued by the Vice-President acting 
as President in relation to the State 
o f Bihar. [Placed in Library. See 
No. LT-455/77],

(2) A copy of the Annual Report 
(Hindi and English versions) of the 
Damodar Valley Corporation along 
with the Audit Report on the 
accounts thereof for the year 1975-76, 
under sub-section (5) of section 45 
of the Damodar Valley Corporation 
Act. 1948.

(3) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the Report men
tioned at item (2) above. [Placed 
in Library. See No. LT-456/77].

Detailed Demands for Grants of 
M inistry of Exftrnal A ftairs tor

1977-78

firtw (irfV WCTT w w 

: irWW iTfrtW, t  ^  1 9 7 7 - 7 8

t 'V  iTV sifw ĤTT q r  f  i

[Placed in Library. See No. LT- 
467/77].

R eview s and A n n u a l R eporxs o f  
N a tio n a l N ew sprin t and Paper M i l ls  
Ltd., Nepanacar, H industan  PapeS 
Corpo. Ltd., N ew  D elh i, e tc ., e tc . and 
N o tif ica t io n s  under in d u stries  
(D e v e lo p m e n t  and R e g u la tio n ) A c t , 

1951

THE MINISTER OF INDUSTRY 
(SHRI BRIJLAL VER M A ): I beg to
iBy on the Table—

(1) A  copy each of the following 
papers (Hindi and English ver
sions) under sub-section (1) o f 
section 619A of the Companies Act, 
1956: —

(i) (a) Review by the Govern
ment on the working o f the 
National Newsprint and Paper 
Mills Limited, Nepanagar, for the 
year 1975-76.

(b) Annual Report o f the 
National Newsprint and Paper 
Mills Limited, Nepanagar, for the 
year 1975-76 along with the 
Audited Accounts and the com 
ments of the Comptroller and 
Auditor General thereon.
[Placed in Library. See No. L T - 
458/77].

(ii) (a) Review by the Govern
ment on the working of the Hin
dustan Paper Corporation Limited, 
New Delhi, for the year 1975-76.

(b) Annual Report of the Hin
du tan Paper Corporation Limit
ed, New Delhi, for the year
1975-76 along with the Audited 
Accounts and the comments o f the 
Comptroller and Auditor CJeneral 
thereon.

[Placed in Library. See No. L T - 
459/77].

(iii) (a) Review by the Govern
ment on the working of the Hin
dustan Photo Films Manufactur
ing Company Limited, Ootaca- 
mund, for the year 1975-7ff.

(b ) Annuel Report o f the 
Hindustan Photo F iln s  Manufac
turing Company Limited, Ootacai-
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mund, for the year 1975-76 along 
with the Audi{ed Accounts and 
the comments of th« Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. LT- 
460/77].

( iv ) (a )  Review by the Govern
ment on the working of the 
Tannery and Footwear Corpora
tion of India Limited, Kanpur, for 
the year 1973-74.

(b ) Annual Report o f the 
Tannery and Footwear Corpora
tion o f India Limited, Kanpur, for 
the year 1973-74 along with th« 
Audited Accounts and the com 
m i t s  o f the Comptroller and 
Auditor General thereon.
[Placed in Librory. See No. LT- 
461/77].

(2) A  copy each o f the following 
Notifications (Hindi and English 
vn*Kions) under sub-seetion (2) of 
section 18A of the Indusrtries (Deve
lopment and Regulation) Act, 
1951:—

(i) S O  242(E) published in 
Gazette of India dated the 18th 
March. 1977 regarding the conti. 
nuance ot control over the mana
gement of Messrs. Gresham and 
Craven of India (Private) Limit
ed, Calcutta.

(ii) SO . 311(E) published in 
Gazette o f India dated the 2nd 
May, 1977 regarding the conti
nuance of control over the man
agement o f Messrs. Smith, Stani- 
street and Company Limited, Cal
cutta.

[Placed in lAbrary. See No. 
LT-462/77].

P roclamations revokinc PREsioeNTB’ 
Ruue IN Haryana and R ajasthan

SHRI CHAR AN SNGH. I beg to lay 
on the Tabl(. a copy each of the fol
low ing Proclamations (Hindi and En
glish venrtong) under article 350(3) of

the Constitution; —

(1) Proclamation dated the 21st 
June, 1977 issued by the Vice
President acting as President under 
clause (2) of article 356 o f the 
Constitution revoking the Proclama
tion issued by him on the 30th April,
1977 in relation to the State o f Har_ 
yana, published in Notification No. 
G.S.R. 389(E) in Gazette o f India 
dated the 21st June. 1977.

(2) Proclamation dated the 22nd 
June, 1977 issued by the Vice-Presi
dent acting as Precident under 
clause (2) of article 356 o f the C on. 
gtitution revoking the Proclamation 
issued by him on the 30tti April,
1977 in relation to the State o f 
Rajasthan, published in Notification 
No. G.S.K. 390(E) in Gazette of 
India dated the 22nd June, 1977.

(Placed in Library. See No. LT- 
469 77].

12.13 hn.

P r r m o N  re. Rd -ease o r  Poutical  
Prisoners

SHRi DINEN BHATTACHARYA 
(Serampore): I beg to present a peti
tion signed by Shri Pijush Dt-y and 
others of West Bengal regarding re 
lease of political prisoners, (/n fer- 
ruptions)

Sir. xhese people do not know. 
Hundreds of them are awaiting 
release order.

MR. SPEAKER: Yes, all right.

ELECTIONS TO COMMITTEES

(1) National Shippinc Boakd

THE PRIME MINISTER (SHRI MO- 
RARJI DESAI); I beg to move:

"That in pursuance of sub-section
(2) (a ) o f Section 4 o f the Merchant 
Shipping Act. 1958, the members o f 
this Hou.se do procec>d t© elect, in 
such manner as the Speaker may


